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Mr. Speaker: No; unless I call a
Member, he should not speak

Shri U. M. Trivedl: I do not want
to recapitulate all the arguments that
have been advanced for thec free use
of this foreign exchange and the sup-
ply of sufficient foreign exchange to
the industrialists. But I would like to
know whether it has been brought to
the notice of the hon. Finance Minis~
ter that apart from the £10,000 allow-
ed to an industrialists for recouping
his health, he had made available to
himself another £10,000 from England
and Switzerland for that purpose,

Mr, Speaker: How can the hon.
Minister answer thig question now?

Shri U. M. Trivedi: He must be
knowing this,  All the accounts are
there.

Shri Tyagi: Who is that industria-
list?

Shri Sachindra Chaudhuri: So far as
I am concerned, techni.ally I may
trave the knowledge in the sense that
somebody in my Ministry does, but I
personally do not have the knowledge.
I have already assured the House
through you, Sir, that I shall collect
the information and put it before the
House. (Interruptions).

Mr, Speaker: I do not think hon.
Members should continue in this man-
ner, If they want to have the matter
discussed in the regular manner, they
might resort to other methods.

Shri Bhagwat Jha Azad: Is it not
a fa 't that in the face of the stringency
of foreign exchange, when an ordinary
citizen gets olny Rs. 40, to give Rs. 2
crores to businessmen is an absolute
waste of public money? If the ans-
wer to my question be in the negative,
may I know the facts in the possession
of Government to tell us how they
were justified in giving Rs. 2 crores to
the industiralists to roam about in the
world?
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Shri Sachindra Chaudhuri: The first
part of the question is an expression
of opinion, to which I do not agree.
As for the second part of the question,
I have said that I shall try and get as
much information as I can and then
put it before the House, and it is for
the House to see whether or not this
has been of any use.

Shri Bhagwat Jha Azad: The hon.
Minister can never justify this. He
cannot justify giving this amount of
money to the moneyed classes while
denying it to the ordinary citizens.

Mr, Speaker: Hon, Members might
have recourse to some other procedure
if they want to discuss it further.

L.I.C. loans for construction of houses

+
*449, Shri Yashpal Singh:
Shri Vishram Prasad:
Shri Bagri:
Dr. Ram Manohar Lohia:

Will the Minister of Finance be
pleased to state:

(a) the total amount of loans grant-
ed by the Life Insurance Coproation
to the policy- holders for the construc-
tion of houses during the year 1965-66
in the country; and

(b) whether the target for grantng
loan is being raised in view of the
tight hosuing position in the country
and particularly in Delhi?

The Minister of State in the Minis-
try ot Finance (Shri B. R. Bhagat):
(a) The number of loans san tioned
under ‘Own Your Home' Scheme dur-
ing the financia] year 1965-66 (upto
31st December 1965) wwas 897 for an
aggregate amount of Rs. 2,51,33.850
out of which Rs. 1,75,89,620 was dis-
bursed.

(b) There is no target fixed for
granting loans in any of the Ccntres
where the Scheme is in operation in-
cluding Delhi.
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Shri Indrajit Gupta: Quite sometime
ago, the Committee on Public Under-
takings had specifically criticised the
housing loans policy of LIC and re-
commended that it should be over-
hauled and a much more positive and
liberal policy adopted. What consi-
deration is Government giving to that
recommendation. how far has Govern-
ment accepted it, and what does it
propose to do?

Shri B. R Bhagat: The recommenda-
tions of the Committee on Public
Undertakings are given their due
consideration by Government.

Shri Indrajit
given?

Gupta: Still being

Shri B. R. Bhagat: Yes. There are
a large number of recommendations.
They are not decided piecemeal. We
will give our report to the House as
required.

Shri Maniyangadan: The Minister
had said that the area of operations
of the scheme would be extended fur-
ther to more and more towns? Has
that been done, and if so, how far?
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Shri B. R. Bhagat: It is being pro-
gressively extended as administrative
and other facilities are being arrange-
ed, At present, it is in operation in
118 centres.

‘Shri Daji: One of the important
paints brought out in the Report, - as
Government can  see from its own
figures, is that all the loans are given
only to the higher brackets whereas
loans’are required more by the lower
‘bra_kets. ‘Has something been done at
teast to rectify this position?

shri B, R. Bhagat: This particular
scheme provides for the lower brac-
kets also because the minimum
amount ig Rs. 7,500.

Shri Daji: The scheme provides, but
in actual practice, we find it was given
only to persons who have a poli.y of
more than Rs. 50,000.

Shri B. R, Bhagat: No, this is not
connected with poli ies. Adffone who
is in the employ or has a g§gular in-
come is eligible.

Shri Daji: But in actual practice,
it was not done.

st TR ¢ AT g9 &
o St RT ATEAT g 3 § IR H"OT
X ¥ fagar Tizag gr § 3 g
AN mErRg M ITET A A g §
frdz aon e g frosw e
Fral FY A Hor foar sy IAAT F
77 7 17 FrAT rfEy fr adf saar
w8 gig WiF I AT A W AGN
IaH! O 2 fEar AT T Jig-ggq
¥ | @ FY FHET AN g 98,
AT 39T AT @) T ¥ @ X
g+ gY 9T E, qg IAFT q T 98,
T FE OWY sgATqT WG FIA AT
frarrax @ & fr adY i azaTe &
Iaxr ®mW faa Srar a3 ?

st xo o WA wE A & f
gur g ENE HT qrag AW A
qEWITT TEY 2, FgT § A@Y AT |
ferey ® a1 gAY e sfwfea
IR fATeTaT ST w0

MARCH 10, 1966

Oral Answers 4646

Shri 1S. M, Banerjee: Is it a fact that
one of the burning demands of the
insurance employees is that they
should be’ given some loan from the
LIC for housing. Has any amount
been car-marked for 1966 or 1967 for
the employees of the LIC, and if so,
what is the amount?

Siu'l B. R. Bhagat: The employees
of the Insurance Corporation are also
entitled to loans under this scheme.

Shri S. M. Banerjee: They are not
getting it, :

Shri B. R. Bhagat: As for the exact
amount, I want noti.e,

Dr, L. M. Singhvi: What is the maxi-
mum time ‘aken in processing a Joan?
Wiether it is not a fact tha, some of
thuse loans a.e given on far more
onerous conditions than those given
by State Gov.rnments?

Shri B. R. Bhagat: The cond:tions
are not far more onerous, rather they
are more favourable. That is why
there is a great demand. Attempts are
being made to reduce the timelag in
disbursement; normally it is expected
that a loan should not take more than
two to three months,

Dr. L. M. Singhvi: I asked what
are the actual conditions, I am not
asking about the norms. What js the
maximum time taken in processing a
loan?

Shri B. R. Bhagat: The norm is
that it should not take more than two
to three months.

Shri Sezhiyan: The Minister has said
that the scheme is in operation in 118
towns and that a total of 497 applica-
tions were considered and granted.
This works out to less than 5 6 per
cent.  Considering our population, is
this not a very small perccentage?

Shri B. R. Bhagat: The total number
of loan applications for the whole
country is 4,390, aggregating to
Rs. 12 crores. Out of this, 1,836 ap-
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lications were sanctioned; totalling
Rs. 4.9 crores.

Shri P, R. Chakraverti: May I know
what special facilities have been made
for low income groups for loans for
construction of houses?

Shri B. R. Bhagat: There is a special
scheme run by the State Governments
for the low income groups which LIC

is subsidising already. This scheme
also caters to the lower income
groups, particularly fixed salary
earners.

Shri Ranga: Have the hon. Minis-
ter and other Ministers concerned
given careful consideration to the sug-
gestions made by the Committee on
Public Undertakings in regard to the
varioug ways in which the LIC can
improve its scheme for helping low
paid employees and others also and
provide housing facilities not only in
large cities but also in medium scale
cities, and have they taken any deci-
sions after having considered thosc
recommendations?

Shri B, R. Bhagat; As I said earlier,
a large number of recommendations
have been made, they are being consi-
dered in consultation with LIC, and
we will place a statement on the
Table of the House—that is our
practice—on the decisions of the Gov-
ernment on those recommendations.

Shri Ranga: “Are being considered”
is a very vague answer. There is no
time limi¢ there.

Mr. Speaker: They wlll place the
decisions on the Table of the House.

Shri B. R. Bhagat: That is the prac-
tice generally.

Barrage on Kosi

<+

450. Shri Yashpal Singh:
Shri Bagri:
Shri Vishram Prasad:
Dr. Ram Manohar Lohia:
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Shri Utlya:
Shri Vishwa Nath Pandey:

Will the' Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question
No. 747 on the 8th December, 1965
regarding the Barrage on the river
Kosi and state:

(a) whether the decision on the
proposal to construct a second barrage
on the Kosi has since been taken;
and

(b) if not, the time by which it is
likely to be finalised and the esti-
mated expenditure to be incurred
thereon?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) and (b). Not yet, Sir. The
report of the Technical Committee set
up by the Government of Bihar to
examine the residual problems of the
Kosi river is still awaited.

=Y gerarw ey : FT I I
gy € fr ™ ¥ Awew g@I A
wgAfa & sTavgaar gRi av @ ?
Dr. K. L. Rao: It is not necessary to
get the consent, but we have got to

inform His Majesty’s Government of
Nepal.
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Dr. K. L. Rao: If the barrage is
decided upon, it will have a large
number of advantages. It will pro-
vide control of the river, it will pro-
vide a road bridge, it will provide a
railway connection, and also provide
irrigation.
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